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JUDGEMENT  (ORAL )’ g\
HON'BLE SHRI J.P. SHARMA, MEMBER (J)

The matter was 1iéted before the single Bench.
In view of certain orders passed by Division Bench
in O.A. No.1085/90 and other O.A.s have to be gone
into to see whether there is any violation of the
orders of this Bench while issuing the impugned order,
this case was rightly ordered on 2.8.94 to Dbe listed
before the Division Bench. Thus, the matter came

before us today.

2. The 1learned counsel for the applicant states

that he would have té make certain fresh averments

“ﬁ in as much as the nature of the Original Application
| has to under go material change, as such, he ‘Prayed
that he may be allowed to withdraw this Application.

The learned counsel 1is allowed to withdraw this
application. ‘We have no hesitation to pass this order

that application is allowed to be withdrawn with liberty

to assail any grievance surviving to the applicant

according to law and subject to law of limitation.
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